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..... bBI,·oci of the Procecditlgs oj tllc 001mcii qf tile GorcrlUw GelU!l'(,l of [mUft, 
a88cmiJled Jor till! prwpose of fIIaki11f1 La,,,a aml Rcglllnliu", w.del' lin' 
P1'OVi8iot" of tlte Act oj Pal'limeut 24 ~. 2:; net., cup. 67 • 

• 
rl\he Council DIet nt Goycrnmcnt nouse on 'Vcc1l1csdny. the GUl No,·cmJlcl'lS7S. 

PnEsENT: 

His Excellency the Viceroy and Goyernor Gonoml of Indin, 0.u.8.I., pl'uiclillg. 
His Excellency the Commnndor-in-Chicf, G.O.D. 

Colonel the IIon'bie Sir Andrew Olarke, It.E., K.CU G., C.D. 
The Hon'ble Whitlr.y Stokes, C.S.I. 

Thr Hon'hio A. R. T. ThomRoll, C.8.1. 

Lieutenant-General thn Hon'ble R. Straohcy, R.R., O.SI., FRS. 
General tho Hon'ble Sir Nevillc B. Cba.mberlain, o.o.n, O.C.S.I. 
'the Hon'ble B. W. Colvin. 
'l.'h{· Hon'blo Sir Shnmsbcrpnrknsb, thc Raja of Sirmur, A.C.,.I. 
'I'be Hon'blc T. H. Thornton, D.C L., C.5.1. 
Till' Hon'Lle F. It. Cockerell. 
TIw Hon'ble G. H. H. Batten. 

PLEADEltS AOT A1IENDUENT BILL. 
Tho Hon'ble JIR. S'roKEs introduce.l the Dill to nmend the Plc,:tfl('I!I 

Mukhtars nnd Revenuc-Agt:nts Act" 180C;, and moved thut it ho rcfCl'l1~ tCJ ;; 
Scloot Committee consisting of the IIoI.l'blo Messrs. l.'hol'Ilton nnd COOkCl·f.'Il atlll 

. the mover. He hnd alrcruly explnincd tbat the object of this Dill, wJlich hnlloc-eu 
framed at the desire of the Homo DJpnrtmeut, w.18 to ennhlo OCl'tllin Local Go\'-
ernments to extend tbo Plcwlers, Mukhtars and no"elluc-:\gcntH Act, No. XX 
of 1865. in pal·t to tho tarritorlcs under tboit· arllllinistmtiol1, nnd that it origill-
ated. in the desiro of tho l£a(il-as Governmont to apply the llrovisiollll relating to 
plcaders and mukbtars, lcnving tilos(l as to rc\'cnut)-n~l!llt8 untouohod-, All bn 
co \lId Ray in favour of the Bill W:lS th.nt he helieved it woultlnttain it~ ohjcct. 
It WWI. he mu''1t confess, B picco of rntcll\vork IO<JisJllt[on; and ho shouM lUudl 

prefer to lCIlCllol tho Plo:ulol'll Aot (wbioh ,,'nll about tho worst am\fll Ad 
of the Indinn Statute·hook, nnd whi(:h ba.d bonn :alrf'ndy twice nrncndncl) 81lfl 
to rf~·onact it with tho necessary arnfllldlUnnts of {ol'm anrl snIHllnncr.. 
The Corumittoc to which bc hoporl tho Dill would I,e J'crorred would. 
he trusted, consicler tho dcgirahiJity of bking thi!l cOun;o Thf! opportunity might 
he taken of supplying a defect which ho uncionrtllOu Wt1~ much CflDJ pJaincd of 
in tJLc Presidency-towns. namely, the abseuco of Ilony IlOwor to make luJC.o; 



276 FERRIES BILL. 

under the Pleaders Act as to tho qualification, o.llniission and enrolment of 
proller per~ons ns practitioners in the Pl'esidcncy Courts of Small Oauses. Sir 
Barnes Peacock, 1 Den. A. O. 49, had heM that " Courts of Small CausC8 " as 
used in the Act meant Oourts of Small Cauycs in the mufassal 08tll.blislled under 
Aet XI of 18G5, -I\nd tho result was that tho Prcsi(lcney Small Oauso Oourts, 
holden unum' Act IX of 1850, wero unprovided for in this respect. 

'fhe Motion was put and agreed to. 

The Hon'blo llr. STOKES then moved that the Bill be published in 
tho loco.l official Gazettes in }1nglish and in such other languages as the Local 
Government should think fit. 

The lIoHon wo.s put and agred to. 

}'ERRIES BILL. 
The Hon'bla MR. S'roKEs presented the final Report of the Select Com-

mitteo on tho Bill to rcguln.te Ferries in the Fanjab, the North-Western Fro-
vinces aml Oudh, ~nd moved that the Reports be taken into consideration. 
lIe mid thn.t the Bill in its seoond stage hll.d found favour in the eyes of the 
four Local Governments concerned, and thll.t, quite lately, the Ohief Oommis-
sioners of Asso.m and Ajmer and Merwars. had accepted tho Bill as 8uitable 
to the territories administered by them rcspectil"ely. The Committee had 
accordingly made it Ilpplicable to those territories, and tho Bill would thm be the 
ferry-law for the whole of Northern Indio.. 'rhe Committee had also extended 
section 28 of the Bill to the rash or negligent mooring, anchoring and fastening 
of vessels and rafts and to tho rash or negligent stll.oking of timber. At present 
the sccUon only applied to the no.vigll.tion of vessels and rafts, Ilnd it might 
reasonably be doubted whether the Indian Oourts would hold that r;navigation" 
included mooring, o.nohoring and making fllSt. Tho extension of the cl0.11SO 
to the stacking of timber hll.d boon made because it had been represented that 
in the Panjll.b and elsewhere one of the most ordinary oases of damage to 
hont-bridges WIlS the careless stacking of timber on river-banks so close to the 
water's Adge tho.t when tho river rose tho timber was carried away and borne 
down with violence agll.inst the bridges, which were thus often greatly injured. 
Tho Committee dill not consider teat the alterations now made were such as to 
render the republication of the Dill necessn.ry; and they recommended that the 
Billils now n.monded be passed. 

'1'ho ~Iotion was llut and agrc.cd to. 

'l'ho IIon'blo MR. SroKEs then moved that the Bill as amended be passed. 

Tho Motion was put nnd &gr1..'6d to. 
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SALT TRANSPORT BY SEA DILL. 
The Hon'ble MR. STOKES also moved thnt tho Hon'hio Messrs. Thompson, 

}Iorgan and Datton bo addoll to the Seleet Oommittee on the )Jill to restrict 
the transport of salt by sen.. • 

/ 

The Motion was put and afrccd to. 

'l'he Counoil adjourned ,ine die . 
. . 

SIllLA: 1 
The 6th NOfJcrnlJet' 1678. j 

D. FITZPATRIOK, 
SeCf'etarg to tAe GOfJel'nmell' 01 Ifldia, 

LegillaliDe Depnrtll .. ellt. 

NurB.-Tbe mE'Oting which WIll oriainally bed fOf WedDcNal, the 30th OctClber 1£'111, 
wa.~ I\djQurned to Wedne.dal, the 6th November 11178. 




